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0.4. No.4/92. 	 Ot. of Decision 	07-03-95. 

ORDER 

As per Hon'ble Shri A.B. Gorthi, Member (Admn.) 

L$& oLAJ 

All the 4 applicants ,uan-working as regular 

Khalasis in South \Iaster J  Railway, Ljaltair claim by means 

of this CA, a direction to the respondents to declare 

that the applicants are deemed to have been regularised 

in the posts of Rhalasis from the dates of their initial 

engagement, with all consequential benefits. The applicants 

were initially engaged as literate casual labour; after 

they had worked for some time they were given temporary 

status in 1984 and later on they were screened for regula- 

risation, found suitable and ambabok-ed for absorption 
C- 

against tj:i regular posts in their turn. 

As some TLR posts became available in the 

Electrical Department in SE Railway (Electrification) 

all the 4 applicants were directed to work as casual 

khalasis against the said posts. In the said crdar of 

engagement it was stipulated that "the candidates will 

continue as Casual Labour aad for a period of 12 months 

from the date they report for duty under concerned subor-

dinates incharge mentioned against their names or till 

regular posté are sanctioned, whichever is earlier". 

Subsequently as some regular posts were sanctioned the 

applicants were regularised with effect from 27-05-1989 

against the newly created posts. 

Heard learned counsel for both the parties. 

Shri C.Parameswara Rao, learned counsel for the applicants 

ha4nainly contended that the applicants having been posted 

against the TO posts and having continuously worked in 

the said posts till their *egularisation, they should be 
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entitled to count their services as casual labour also 

for the purpose of their seniority. In otharwords his 

contention is that the applicants should be deemed to 

have been regularised from the dates of their initial 

engagement against the TLR posts in 1985. 

The respondents have stated that some literate 

casual labourers were initially posted to work against the 

TLR posts with the specific condition that they would be 

continued in the said posts of 12 months or till regular 

posts were sanctioned. The intention of the respondents 

was not that they would be automatically regularind 

after 12 months even in the absence of regular posts,Ln.Lt 

Sd)- that the initial aeto of the applicants in the 

TLR posts would be for a period of 12 months or till 

regular posts w:ea became available, whichever was 

aerlierAn the instant case, tAdmittedly regular posts 

were sanctioned only in 1989 and as such the applicants 

were continued even beyond 12  months of their initial 

posts as casual workers only. 

It is well settled that the serviceb e- casual 

worker does not count for seniority, which will ordinarily 

be reckoned only from the date of th--is-regularisation. 

Shri G.Parameswara Rao, leDrned counsel for the 

applicants tejtsvar drawn our attention to the fact that 

the respondents effected certain lateral induction of khalasis 

into C-Group where the applicants were working thereby 

jeopardising their chances of qetting regularisation earlier. 

The respondents in their reply affidavit have explained 

thatf'or. certain administrative compulsionsadecision was 

taken to shirt 14 khalasis of Group A and 8 into Group C5 
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o that the promotional interesof all the kbalasis 

working in Group A, B and C of the Electridal Department 

are equally protecteI. Admittedly1this action ias taken 

by the respondents bonafid4P and in the interest of the 

employees and not for any extraneous consideration. In 

any case the applicants did not complain against such 

lateral induction at the relevant point of time. 

Another issue raised by BhriG.PararneQwar9 ReD 

was that the railway board sanctioned the posts"agat 

tba_-3pp1t59ffbf On 19-05-1989, but the date of regularisation 

of the applicants was. ,sown as 27—.06-1989. - Froi the Annexure 

R-2 of the counter affidavit it would be apparent that after 

the sanction of the railway boatd was received,the additional 

posts were cteatedby the CPU vide bis memorandum dated 

27-06-1989. In view of this the respondents ac€ad correctly 

in fixing the date of regularisation of the applicatith 

85 27-06-1989. 

Looking at the case from any an;le)we find that 

the manner in which the respondents proceeded to process 

the case of the applicants for their regularisation and 

for granting them seniority from the date of such regulari—

sation cannot be said to be arbitrarthy or otherwise irre—

gulars. In view of this we find tb# no merits in this 

OA and the same is dismissed. No order as to costs. 

r (A.Zcorti) 
Member(Admn.) 

(A.V. Haridasan 
Member(Judl.) 

Dated 	The 7th (larch 1995. 
Dictated in Open Court 
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